
hon'ble Mr. Justice R.icVarma, V.C. 

Hon'ble.Mr. i(.D;Saha,ember () 

Shri S.N.Tiwary', the learned counsel for the 

H' licant... Heard on the ques'tion of admission. Is sue 
nt ICCS to the other side, to show cause why t  

not admitted for hearing. 

Heard on the question of Interim Re1iEf .io 

staying appointment against the post of EDBPL 0" 	.r 

EDBO, made on the'bais of notification issued on i7.04.5 

contained, in Annexure_/10. It is directed that any ap'_ 

ointment if made, shall be subject to the decision of the 

ultimate decision of this application. 

List this case on 13.07.95. The respondents may 

file the counter reply before, that date. Requis.ites tobe 

filed within a  week. 

K Va 
 

— 
(Kaha 	 (R.',Varma) 
Member ('-KY 	 .: 	 Vice -Jhjrr'n 
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- 	' 	Hon'ble.Mr. &Icsinha, Member (j) 
Hon 'ble Mr. K. D0  Saha, Member (A) 

.7.19.5  

Shri Prabhat Trivedi appearing fOr the 

respondents prays, for four Weeks time to file 

Counter Affidavit/written S ta ternent. Prayer a o•' ed. 

Rejoinder, if any, way bc filed within a Week. List 

it on 20.9. 1995 before the Registrar for cozr1etjbn 

of pleadings. 

<_( 'Kha) 
Member (A) 

( A. 
Member (J) 
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Shri,M. L. Paswan.. ... F€gistrar Inc arge..t 

The learned CounseA for the applicnt ispresent. 

The respondents are unrepresented. It apears from the 

record that notices were issued to them bn 24.7.95 and 

SR has not yet been received. Due to ef flux of time a 

legal presumtion for Service of notice Is drawn against 

allithe respondents as provided under Order 5 Rule 

19 (A) (2) of the. cpc. W/s has not yet ben filed. Put 

up on 26.10.95 for filing the W/s, 

- 	 (M.L.paswan). 
Registrar I/C 

Shri. M. L. Paswan,..... Regitrr Inchargea  
..•. 

The learned Counsel for the applicant ispresnt.. 

The respondents are 'unreprented. W/s has not ye ben 

filed. ut up on 8.12.95 for filing .tIe W/s • 

(MI L. Paswan) 
Retistrar I/C 
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6/08.12 • 95 Shri. N. K. Lal......... Registrar 

notices were issued on 24.7.95t 

Service of notices has been presumed i legal provision 

W/s has notbeen filed as yet. Last chance is being given 

for fi lin.g the W/s. Nobodyresents either the açlican'. or 

the respondents today. Fut upon 17.1.96 for filing the W/s, 

(N. K. La].) 
Registrar 

Shri N.K,Lal, Registrar 

The learned counsel Shrj S. N. Tjwarj is present 

on behalf of the applicant. The notices on behalf 	.1 
of the respondents, postal Department as well as 
on behalf of the Respondents, State ofBihar were 
received by their lawyers on 28.6.1995, hiever, no 
written statement has been filed as yet either on 
behalf of the Postal Department or on behalf of the 
State of Bjhar. Let this matter be referred to the 

Hon'ble Bench for necessary direction, In the meatjme, 
the.  Respondents may file their written statement 
fixing 27.2.1996. 

( N.K,La1 ) 
Registrar 

P1<14 

7/17.1. 1996 
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27.2.96 
Pon 'bl 	h ri 	K,D,$eha, I1emberC

NO 

 

CM 
Written 	ta1ement has not been 

filed. 	ix weeks 1 	timt.. 18 allowed fox 
!xliny written statement.Rdjourned t 
4.40 96 for herjn9, 

(K. 	5th a) 
r;Member(P) 

.• 

AV 

- 	 -- -.1 	/41 

.;DJL 

- 

- 	 I  

• 	,/.-- ••, 	s3 
1..., 	

- 




